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Union Territory of Jammu & Kashmir through Commissioner
School Education Department, Civil Secretariat, Jammu.

Director School Education Muthi, Jammu. 
Chief Education Officer, Kishtwar. 
Zonal Education Officer, Drabshilla, Kishtwar. 
Headmaster P/S Kurar, Zone Drabshalla, Kishtwar.  

...................Respondents
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direction to the respondents to release the salary of the applicant which is 

due from 10.06.2020 till date. 

3. Heard and considered the argument of learned counsel for the 

applicant and Mr. Sudesh Magotra, learned D.A.G. for the respondents and 

gone through the material on record. 

4. O.A. is disposed of with a direction to the respondents to 

release the salary, if any, due to the applicant from 10.06.2020 subject to the 

condition that applicant is on muster role in the respondents department. The 

salary, if due, shall be released within a period of two weeks from the date of 

receipt of certified copy of this order.  

5. O.A. is accordingly disposed of. No costs. 

 

 (ANAND MATHUR.)  (RAKESH SAGAR JAIN) 
   MEMBER (A) MEMBER (J) 
sks/- 


